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the 20th November, 1968 during
“pendency of case under orders of
" Honourable High Court, dated the
19th November, 1968 on the condi-
jon that he shall not go to any of
e villages situated within Thana
‘Bakewar and in case he is found
within jurisdiction of Thana Bake-
"war he shall forfeit his bail bonds
and shall be taken into custody.”

SHRI HEM BARUA (Mangaldai) :
Why the communication has come so
late, Sir?

MR. SPEAKER : I am reading what
the Additional District Magistrate has
written to me.

SHRI HEM BARUA: Why
come so late, Sir?
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MR. SPEAKER. He was given bail
day before yesterday. The bail was
given on the 20th. He is here now.
The hon. Member is here in this
House....

SHRI HEM BARUA : Today is 22nd
—bail was given on the 20th, Sir.
MR. SPEAKER : It must have been

received in the afternoon. So, I could
read it only today......

Dr. Ram Subhag Singh.

it has

1223 hrs.
BUSINESS OF THE HOUSE

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNICA-
TIONS (DR. RAM SUBHAG SINGH):
Sir, Government Business in this
House during the week commencing
25th November, 1968, will consist
of : —

(1) Discussion on the Resolution by
Shri George Fernandes and
others seeking disapproval of
the Indian Railways (Amend-
ment) Ordinance, 1968 and con-
sideration and passing of the
Indian Railways (Amendment)
Bill, 1968.

Consideration of any item of
Government Business carried
over from today’s Order Paper.
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@3 Further discussion on the Re]
) f the Road Transport Tmm

Enquxry Committee,
(4) Consideration and passing of :—

The Insurance (Amendment) Bill,
1968, as reported by the Joint
Committee.

The Food Corporations (Amend-
ment) Bill, 1967,

The Maternity Benefit (Amend-
ment) Bill, 1967, as passed by
Rajya Sabha.

(5) Discussion on drought conditions
in the country on a motion to
be moved by the Minister of
Food and Agriculture at 4 p.m.
on Wednesday, the 27th Novem-
ber.
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MR. SPEAKER: Yesterday, we dis-
cussed all these things. I wish these
hon. Members who like to point out
some things would come to the Com-
mittee also and I invite them. That
also we discussed yesterday. It was
pointed out to us. There are already
four short-duration debates which
have been allowed, such as on plann-
ing, drought, famine etc. After all,
we can include them on the Order
Paper only one by one,

SHRI VASUDEVAN NAIR (Peer-
made) : Centre-State relations also,

MR. SPEAKER : In the coming week
we have included a debate on drought
conditions. Next week we shall in-
clude something else and in the week
after that still something else and so
on. Let the hon. Member come to the
next meeting and we shall see what
best can be done.

SHRI RANGA (Srikakulam): On a
previous occasion I suggested to you
and you also agreed with me that there
should be time allotted for a debate
on drought conditions and somebody
suggested that that could be discussed
along with floods. I suggested that a
discussion on the cyclone-affected
areas should also be allowed, and I
think you were good enough to agree.
But yesterday, the hon, Minister of
Irrigation, not for cyclones, replied
to the points relating to floods only
and he explained whatever had been
done in that regard all over the coun-
try. In regard to the relief measures
taken in the cyclone-affected areas, he
was not able to throw any light. I
suggest that instead of having a
separate discussion on that now, this
question also may be debated along
with the drought conditions,
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SHRI M. L. SONDHI (New Delhi) :
Important developments are taking
place with regard to the Viet-Nam
question, and it is likely that some
major steps will be taken before the
Presidential inauguration in the USA.
I think it is time that India’s voice is
heard on this question. I, therefore,
suggest that we should have discussion
on it here,

MR. SPEAKER: I do not think that
the Business Advisory Committee gave
any attention to Viet-Nam or to
Rhodesia or to Czechoslovakia and so
on..

SHRI PILOO MODY (Godhra):
What about the Architects’ Registra-
tion Bill ?

MR. SPEAKER : I do not think that
we shall have time to discuss Viet-
Nam or Rhodesia etc.

SHRI S. KUNDU (Balasore) :
What Shri M. L. Sondhi is driving at
is that there should be some discussion
on foreign affairs, when all these
matters could come up. We should
have a four-hour discussion on foreign
policy. !

MR. SPEAKER: It is not that I
disagree; 1 agree with him. But I
would suggest that if we could discuss
these things in the Business Advisory
Committee first, it will be more use-
ful. There are many questions which
are important, but if we ask the hon.
Minister right now, he may not be
prepared to say ‘Yes' or ‘No'. How
can he say about Viet-Nam or Rho-
desia or other international questions ?

As regards Shri Ranga’s suggestion,
I would say one thing. The cyclones
came later. There has been cyclone
in Andhra Pradesh, Orissa etc. All
the Members from Orissa who spoke
yesterday like Shri Deo, Shri S.
Kundu, Shri Rabi Ray and others had
all concentrated only on the cyclone
and they had given a very elaborate
picture. Originally only two hours had
been allotted for that discussion, but
sitting in any Chamber I found that
the discussion was going on but some
parties had not spoken at all; so, I
sent word to the Chair to postpone the
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-discussion to another day. And again
we had the debate yesterday; of course,
I could not.satisfy everybody, but the
discussion was extended and the total
time allotted was almost doubled, Let
us see now if we can club the discus-
sion on cyclone with the discussion on
famine conditions. I think famine is
dealt with by the Minister of Food
and Agriculture while cyclones are
dealt with by the Irrigation and Power
Minister. ..... '

SHRI D. N. PATODIA (Jalore) :
During the last session of Parliament,
a motion had been admitted for a
discussion on trade with East Euro-
pean countries, but no time has been
found for that,

MR. SPEAKER: I do not think that
we shall have time for it even now.

SHRI D. N, PATODIA : It has been
admitted by the sub-committee and
recommended by them.

DR. RAM SUBHAG SINGH: As
you know, the discussion on cyclones
was included in the discussion on
floods. But it is also a fact that Shri
Ranga was not here; he was touring
that area. I have no objection to the
two subjects being clubbed together.
But two Ministers will have to be
present. I shall request the Minister
of Irrigation and Power also to be
present and give a reply.

AN HON. MEMBER: The hon.
Minister in charge of relief and rehabi-
litation could be asked to be present.

DR. RAM SUBHAG SINGH: If he
wants it to be included, I would have
no objection. I shall ask the Minister
of Irrigation to be present,

MR. SPEAKER: Mr. Ranga may
give the first hand information which
he has gathered after touring there
for a week or so. Even if he is not
able to reply on the floor of the House,
I am sure the Minister will give a
satisfactory reply to my friend.

1231 hrs.
MATTER UNDER RULE 377 re.
MOTION ON FLOOD SITUATION

SHRI H. N. MUKERJEE (Calcutta
North East) : With your permission
1 wish to draw the attention of the
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House to an intriguing situation which
arose yesterday, which to my mind
has serious parliamentary implications,
We were discussing a motion which
had been moved by my hon. friend
Dr. Rao, and as many as eight substi-
tute motions had been moved in
regard thereto. After the discussion
was over, naturally the opinion of the
House had got to be taken and in
order to participate in the anticipated
division, ministers, members of the
Cabinet, trooped in together in a
manner which was a sight to behold.
But what happened was that the sub-
stitute motion moved by Shri Samar
Guha was put to the House and the
House rejected it by a vote of §0
against 26, and then all the remaining
substitute motions were also nega-
tived. Among the other remaining
substitute motions there was at least
one which had been moved by Shri
Chintamani Panigrahi of the Congress
Party where certain suggestions and
recommendations were made to Gov-
ernment, but they had been prefaced
by a statement that this House
approves the action taken by the
Government in extending and organis-
ing relief among the distressed people.
This amendment as well as the other
amendments were put to the vote and
were thrown out. The House, that is
to say, refused to approve the action
taken by the Government in extend-
ing and organising relief,

Normally I have noticed that what
happens is that when motions of this
sort are introduced, there 13 an amend-
ment or a substitute motion by a
member of the Ruling Party which
appreciates whatever the Government
has done or not done in that regard,
and that is the motion selected by
Government after great cogitation, and
that is put before the House and that
is passed. Here was a very serious
matter and you were pleased to extend
the time. The discussion consumed
nearly 6} hours or more. This was a
matter which agitated everybody. This
was a matter on which Prof. Ranga,
coming late to the discussion, though
it fit to insist with great vehemence
that we ought to find put more about .
what the Government has actually
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